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*- 
The following Act of the' Gujarat Legislature, having been assented to by t 

. President on the 12th January 1963, is hereby published for general information: 

AK-BAR S. SARELA, 
Secretary to Government, 

Legal Department. 

GUJARAT Am NO. V OF 1963. 

{ First published, after having received the assenr of the President in the 
" Gujarat Government Gazette" on the 16th Jnnuary 1963 ). 

<.:), 

An Act further to amend the Bombay Rents, Hotel and Lodging House 
Rates Control Act, 1947 and to validate certain acts 

and proceedings thereunder. 

It ie hereby ensoted in the Thirteenth Year of the Republic. of India as 

follows :- 

i. This Act may be' called the Bombay Rents, Hotel and Lodging H o w  short title. 

Ram Contml (Gujamt Amendment and Validation) Act, 1962. 
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Amendment 2. In Schedi~lo I to  the ~ o m b a ~  Refits, Hotel and Lodging Home Barn. 
of Schallule Rates Control Act, 1947 (hereinafter referred to m "the 6rincipal Aot''), LvII 
I to Horn. of 
~ ~ 1 1  of 1 ~ ,  in entry (v), under the heading "(a) Ahmedabad District", for the aub-entry leal. 

and valida- "(14) Ilanip-Krpur Village", the sub-entry "(14) Rajpur-Hirpur Village" ahdl be, 
tionorocrtaia i ~nd  ahdl be .de:med always to have been, aubstituted; and h r d i n g l y  Part I1 
acts and pro- 
modinga ~f the pritlcipal Act  hall apply and ahall be deemed alwaye to have applied to pre- 
thereunder. mires in the said Rajpur-Hirpur Village let for residence, education, business, trade 

or atorsge; and anything done or any action tnken befort. the commencerncnt of this 
Act in reapect of such premiaw (including any jurisdiction exercised by any 
Court or authority whatsoever and all pmcccdhgs conducted and orders pmed, 
judgmenb pronounced, decrees made or executed) on tho assumption that the said 
Part II applied to such premises shall be valid and ahall not be called in queation 
merely on the ground that the said Rajpur-Hirpur Village was not included 
in Schedule I to tho principal Aot at tho time when any such thing waa done 
or act~ou was taken. 

. 
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GUJARAT ACT NO. XI OF 1963.-An Act further 10 amend tho Bombay Rentr, 
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the Kutch nnres o f  the Slate of Cujarat. . . . . . . . . 4 0 4  

The following Act of the Gujarat Legislature having been assented to by the 
President on the 24th March 1963 is hereby published fo: general information. 

M, G. MONANI, 
Secretary to the Government of Gujarat, 

Legal Department. 

GUJARAT ACT NO. XI OF 1%3. 1 

(First publiehed, after having m i v e d  the aasent of the President in the 
"Gujard Qoumment w'' on the 26th Maroh 1963). 

An Act further to amend the ~ o r n b a ~  Rents. Hotel ,and Lodging House 
Rates Control Act, 1947 and that Act as extended to the Kutch area of 

the State of Gujarat. 

It is hereby enacted in the Fourteenth Year of the Republic of India as 

follows : - 
$ . + .  

> ,  

IV-EX-12 ( L ~ O )  
40 . 

. .. 



short title 1. h i s  Act may be called t b l P ' b e a y  Rents. Hotel and Lodging HOUM 
Rates Control Acts (Amendment) Act, 1H3. 

Amendement 2. In the Bombay Rents, Hotel and bdging House Rates ControI Act. 1947 Born. 
of of motion and also in that Act as extended to, tho Kutch area of the State of Gujarat, in LVIZ of 

LVII of 1947 section 3, in subsection (2). for tbk figures "1963" the figures "1964" shall be 1047. 

and of that substituted. . < x  , - : . _ 
d o t  aa ex- 
tended to 
Kutoh arm. 
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Sepatsfe psging is given to this part in order that it m y  be 

fiIed as a separate cornpitation - - - - -. - 
PART IV 

Acfs of tjre Gujarat LegisIature and Ordinances promulgated 
hhd Regulations made by the Governor. 
I .  

The following Act of the G u j a r ~ t  Legislntnre, havihg been dssentetl t o  by 
the President on the 3lst December 1963 is herchy pubIishcd for general infor- 
ma tion. 

B. V. PARANJAPE, 
, Joint Secrct,ary to the Goverllrnent of Gujarat, 

Legal Departmcut. 

GUJARAT ACT NO. LVFI OF 1963 

[First pul~lisl~cd, after hnvitlg receivecl the asserlt of t 11v Pri:idcnt ill the 
Gtcjar(ct Guueraaie)lt Gctzette on the 31st Dccerllber 10631. 

An Act fltrther to alllend the Rombnv Rents, Hotel nnd TAodgiog 
Hn~lse Ratcs Control Act, 1047, for the purpose of extendink 

it to, and bringing it in to  force in, the  Stturssl'itra arca and 
the Kutch area of the State of Gujnrnt and for certain 

othcr purposes. 

If is hereby enacted in the Fourlcentll I'car of t.lle Republic of Tllilia as  follow:- 

1, ( I )  This Act may be called tllc Bombay nents, Hotel and Lodging House Short title 

Ratcs Co~~trol (Gujarat Extcl~sion atlrl An~cndrne~t) Act, 1963. ond comme- 
ncement. 

(2) If s11t~ll come illto fo1.m on sucll date as the State Government may 
by ilotification in the O$iciaE Gawtte appoint. 

2. In sectiorl 2 of the Rnmbiy Rents, Hntcl rind ,Aodging Ronso Rates Amendmeii* 

L C i t  Control Act., 1947 (hercinaficr rcfel.md to n s  "tIw I)~ineipal ActH),- of scatior~ z of 
c l f  Born. LVIT 
4 ,': ( I )  in snh-scctlon (I), for the wortls "tl\r. Bornhay nrra of tAe state of of lo4'. 

Gujsrat" the words "the w k l c  of the Statr: of Giljnrat" dlall be substitnkd; 

(2) after 8th-section (2), thefollowing sub-scctions shall be iuserted, namely:- 

XV- Extra-70 (Mono) 
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A c t  t o a  ply 
to s*nwar;ltra 
n~td Kutoh 
ar5ru d t h  
certsin mcdi* 
icatione. 

Amendment 
of section 3 of 
Born. LVII 
01' 1947. 

Alnendmenb 
of swtion 4 of 
Born. LVR 
of 1947, 

"(28) Part IT shall e h n d  alao to those a r m  of the Sauraahtra area ofg,,, 
the Stah  of Gujarat to which Part I1 of the Saur~htra Bent Colltrol A&, Aot 
1951 extended immediatsly before the oommeneament of the Bombay Rent&, zf& 
Hotel and Lodging E o w  Ratea Control (Gujarat Extension and Amend- 
ment) Act; 1963. Gnj. 

. LVlI 

rsii, 
(23) Pa& I1 aid  I11 shall extend to tho& srew of the Kutch area 

of the State of Gujarat to which Pa& I1 and 111 of the Bombay Renta, * 

Hohl and Lodging House R a h  ,Ik,ntral Act, 1947 as applied to tho mid auj. 
Kutch area extended immediately before the cmmencemenh of the Bombay 
Rents, Hotal and Lodging House Ratas Control (Gujarat Extension and l e ~ 3 ,  
hondment) Act, .1963.". 

3. Afhr section 2 of the principal Act, tho following section ahall be 
.inserted, namely :- 

"2A. In its application to the Sawshtra area and the Kutcb area of 
the State of Gujarat this Act shall be amended in the manner set forth in 
Park I and I1 re~peotively of Schedule IA.". 

4, In action 3 of the principal Act,- 

(1) to sub-section (I), /the following proviso shall be added, namely:- 
' "Provided that in the areas to which thia Act is extended by the Born- 
bay Rents, Hotel sod Lodging H o w  R a b  Control (Gujarat Extension and !:& ' 
Amendment) Act, 1963 this Act ahall come into force an the date on which o t 

the Bombay Renb, Hotel and lkdging H o w  Rates Control (Gujsrat Ex- 1g63* 

tension and Amendment) Aot, 1963 cornea into farce."; , Guj. 
LVZI 

(2) in sub-section (Z), for the figures' "1964" the f i g m  "1969" ahall be of 

substituhd; laea. 

(3) in sub-section (3), for the words "Bombay Act" the worh "Gujarat 
Act" shall ba aubatituted. 

5. In section 4 of the principal Act,- 
( I )  inrsub-section (21,- 

(a) j for the words "msy direct" the words "may, by a notification in the 
O$ki.~l Gaze&, direct" shall be substituted; 

(b) for bho words "apply generally" tho fol?owiag shall be tlubstituM, 
namely:- 

"apdy,- ' 

{a) generally-''; 

(c) in aub-ohuse (i), the worda "and let at a nominal or concossiona) 
rent; or" shall be deleted; - 

( d )  in aub-&urn (is'), for the words '(a local authority" the words "a 
local authority; or" shall be aubatitukd; 

(e) after snb-&use (ia), the following sub-clause shall be inserted, namely:- 

"(iv) ta premises v d  by or under the Charibble Endowments Act, 
1 

Pz of 1890, in the Tneasurer of W t a b l e  Endowments for India or for any lgoO 

Sht4; or"; 
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( j )  a& sub-clsuse lid so inserted, the following clause ~bsll be inserted, 
/ 

namely :- 

"(b) for ~pedal reaaans to be recorded, to any particular premises of 
the nature referred to in sub-chum (i), (ii) or ( i )  of clause (a)."; 

(2) after sub-aection (A'), the following Explanation shall h k h d ,  
namely :- 

Born. - " E x p b n a t h . -  Bo the purpose of this saction "public trust" means a 
XXXX 
oclsao. public trust registared or deemed to be regiabred under the Bombay Public 
XXIX , Trusts Act, 1960 or a wakf regktmed or deemed to be registered under 

the M d m  Wakfs Act, 1954.". 

6. hotion 4A of the principal Act shall be renumbered aa sub-kction ( I )  of hndmmt 
that section and- of motion 411 

r of Bom.LVlI 

(1) to sub-section (1) ao renumbemid, the following proviso ahall be added, Of lM7- 
namely :- 

Guj. "Provided that after the  omm men cement of the Bombay Rentsj Hob1 and 

' Lodgmg House Rates Cdntrol (Gujarst E W o n  and Amendment) Act, 1963, 
1903. no auch order &all be made ao as to have retrospective effeck"; 

. 
(2) after aub-soctioa (1) ao renumbered, the followiug sub-section shall be 

inserted, namely :- 

" (2) If a local authority fails to comply with, or contravene~, any of 
the conditions or term specified under sub-section (I) in respcct of any premiws 
belonging to that authority, the State. Qovernment may, by order, direc* 
that the exemption 'of tha pmmims of the local authority under sub-section 
(I) of section 4 shall cease to have effect from such date as may be spedfied 
iu thc order, and thereupon, the relevant provisions of this Act rrhall apply 
thoreto as they apply to other premhs : 

Provided that, no such order shall be made, until the local authority has 
been given a reasonahlo opportunity of ~ho~ving wusc ngaillst the order to 
be lmde against it.". 

7. In scctiou G of the principal Act,- Amandm~nt 
of aection 5 kl) after clause (4, the followilrg clause ahall be inserted, nnmly :- afBom.LmI 
of 1047. 

"(9A) " specified data " means - - 
(a )  in rolacion to premiaes situated in the Bornboy arcs of tllc State 

of Qujarat, the first day of Septcmbcr 1940; 

(b) in relation to prcmises situated in the Saurashtra arcs of the  
:Stah of Gnjarat, the first day of January 1941 ; 

(c) in relation to premises situated in 6he ICutch ama of the St,ate 
of Gujnmt, the tent11 day of November 194. ,": 

(2) in clause' ( I I ) ,  in sub-clause (c), for thc I ords "st the time of" the 
worria 'kt the time of, or within thrce montba im,,ledintcly preccding," shall 
be substituted, 



~ ~ ~ d ~ ~ t  8. It1 seclou 6 of t4q principal Act, in nub-stut iorl (4, d t t r  tLe n orda 
ofsection6 ofi'tiadi or stomgc" tlie words "iuid also to oprn land le t  for Lnilong pull.bt.es" 

LV1l sI1aI1 be il~wrteri. of 1947. 

Amendrnont 9. IU seat.ion 7 of the principal, Act, for :lie words and iigllns ''f11s.t d:.y of 
of aerttion Septembe, 1040" tllc words "specified datu" shall Lc suLs~lllilt d. 
Born. LVII 

Insertion of 10. rlftcr wction 101) of the priacipnl Act, the follow;11g icclion sl.ail L? , 

"Ow iuserted, i~nmely :- 
10E in Born. 

I ~ ~ - ~  in "10 E. (1) I\'llere a laadlorti is linl-rle ' to pay in rcspecl of any p ~ l i ~ i e ~ s ,  
rent on any levy of, or inol+ense ill, t Ilc grouild-rent, ilon-agriculi aral xr;s~s&mr nt -or 
acoonnt of 
p & y ~ e l l t  ' bf any other tax on land irnpostd by the State Govoriimcnt, hcl sllall bc cntitlcd 
i n o d  to nuke an inorease in the rent of the prtmiscu by an amount ,not txeecding 

rent, the iincre'ase pt~id by him by w;by of sac4 ground-rent , no11-agriculiural aesccs- 
o h .  mciit or tax, as the casc may be. Tbc amomlt .of such incrcnse in r r ~ t  t o  

be recovered from tensna shall biar the salnc proportioii a s  t llc rent p;iphlr 
by him in respect of his prelnisea b.nrs to the total nmo~ult of lllc rcnt rcco- 
verablc for the whole of the pren~iwx, if let. 

(2) Any incitase wlcicr sub-scctiun (1) sllalf not be deemit1 to  be nn i~icrirrse 
for the purposes of  sttction 7.". 

Amontlrnent 11. 111 section 11 of tllc pri~lcipnl Act,- 
of section 11 
of Born. LVII ( I )  in sub-seotio~~ (I), in clans? ((A), for the words and fignrcs "first day of 
of 1947. hptcmber 1940" t lle words "specif ed  date7' shall be substituted. 

(2) for sub-sect,ion (3), the follon-ing sub-sr:ctions r;llali LC snbst,itnttd, nan!dy :- 

" (3) If any application for fixing the sta~ttlnl.cl rr lit or for determiuil,g 
the permitted inerca~t! is msrlo 1)y n tellant who has rcceived a notice from 
his landlord wdcr sub-se~l i~f i  (2) ol  scctioli 12, i  Iic Court shall n?r ke ell 01 dt r 
diwcting the tenant to deiosit ill Court Iorthnith, end thcrccfter 1r.uni1Jy 
or periodically, such ; rmuu~~t  of r,bnt or pcrrnittctl incrcnsts as  tbe Uoult 
considers to t c  reasonebly Jne to tlla lanillord pr nding the final d€cisicm 
of the applicatioti, a%d a cupy of moh 0rdr.r sllall be sclvtd upon the Isndlo~d. 
Out of the amount so ciaposit~d, the Canrt ma)- make order for t h e  pxgnicl~t 

-of s l~ch  re~tsonable slum to the Inndlord towards pnymtnt of rcni 01. increa~es 
dne to him, as it thinks fit. If the teruiilt fails to deposit such amolmt, 
his application J la l l  bc clismissetl. 

-; 7- 

(4) Where a t  any stage of n snit for recol-~1.y of rcnt, wllot her with or 
without a claim for posstesion of thc prcmiscs, tIic Court is sztisficti that the 
t cnn t t  is wit~liholtiiitg tdn: rcut 011 thr! ground i.hst the rt!llt is cxccesive a11d 
statldard rend rl~oltld be fixed, tho Court  shall, and in ::ny otlirr casc if it 
appearS to  t h e  Cocrt illat. it is just nntl prorer t o  111aIrr: such ordr r the 

Court may, ulaika RH ortlpr dirc!:tjng the ten: n t  to  c1cl:osit; in Court f ~ r t l l -  
with snch nmOti11t of rent n s  11ip C~)ltl*t conside~s f o he fc2~011fibl~ ~ I I C  10 

the landlord. The Court may further mnkc an o r d ~ r  dircctil-ig thc teaarlt 
to deposit in Court, 'montbiy or perioilicnlly, ~ n c l i  amount, AB it considers 
proper a8 interim starld~rd rent dilrillg thr: penilency of i l lc  snit. Tbt! Coull, 

may also direct that if t,lir, tcnsnt.f;~ils to comply ~vitli any snali order within 
such time as may bc nllowed by it, hc shall not be entitled .to appear lu 
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or dufaud tho suit exapt wit,h 1e;~vs of the- Court which leave may be granted 
subject to sltch terms and condit.io~ls as tdie Court may specify. 

(5) NO appeal shall lie from any or&r of the Comt madc nnder sub- 
see5ion (3) 0~144) .  

(6) An appIicatiou uiider thia section may bc u d c  jointly by ail or any 
of the tenai1t.a intcrestt-d in respeci; of iht: prenlifies s i i n x t d  in thc same 
building.". 

12. 111 section 13 of the principal Act ,- 

( I )  in sub-section (1) - 

Amendment 
of section 13 
of Born. LVII ' 
of 1047. 

(a)  in clause (b),  for tlic mrds "tl~nt the tcncnt" the words, figurt s and 
lctter "that, save as  o~herw~st :  prnovid~d in ~ t c t i o l ~  23A, the tc i~a~lt ' '  shall 
bs substituted ; 

(b)  nftcr clause (e), thr: followiag clanfie shall be iilscrted, nnn1c1~- :- 

" (ee) that the tellnrlt has, after the cornrncncemont of the Bombay Rents, 
Hotel s ~ l d  Lodging Honse Ratcs Cant rol (Guja~at Exttnsron and Amend- - 

ment) Act, 1963, given the wholc or any psrt of the pwmiscs 011 licence 
&j. for monetary consideratiog to ally person, wit bout tllc? 1)r~.viozls permission 
LVI I 

of of the lmidlorrl;"; 
I9A3r 

(c) the followiiig Exl)lr;naiion shali be ad(1ctl at tl,e end, nr;meIy :- 

"Rxp1~?iatioa.-Bor thc yurposcs of clausc (A), no pc-rnltbnent struct arc ~11~11 
be clcemetl to bc crccted 011 any prcmises mtn 13- Ly rtr;son of the  cons- 
truction of a psrlitioll wall, door or lattice n . ~ &  .ur the filli1.g of' kitc;]ien- 
stand or snch othcr siterations made in the 11rtnliw;c.r; as  em1 he rcmovcd 
without st!rious dan~sgc 1 ro t,hc premises."; 

(2) in sub-seclio~l (Z), for the Explanntioii, il:c following sl1t~11 bc substitot t (1, 
~i;unely :- 

"Expla?tdion.-Fur the purposes of clalrm (9) of sub-section (1)- 

(a) a person shall not be dcenled to bo a land~ord unless ho has 
acquired his interest in the premises at a dab  prior to the beginning of 
the tonancy or the first day of January 1964, whichever is lator, or 
if the interest has devolved on him by inhe~it~ance or succession, his pre- 

x decessor-in-title had acquired the interest at a dntc prior to the beginning 
of the tenancy or the h t  day of January 1964, wvhichover later; 

(b) the expression "laadlord" shall not include a rent-farmer or rent- 
collector."; 

(3) in wh-section (3A) , the following poviso shall be added at the end, 
~~ailiyly :- 

"Provided that, where the Court is mtisficd that the work of demolishiig 
the prcmisc~ould  not be commenced or completed, or the work of erection 
of the new building could not ba completed, within time for reasons bey'ond 
the coi~trol of tho landlord, tho Court may by order extend the period by 
such filrther periods, not excet.$i~lg three n~olltlls at a time, as  may, from 
time to time, be specified.". 



a67 GVJ. GOVT. GAZ., EX., DIN?F,MBER 31, lsS3/PAU8A 14 IW (PAW IV 

Insertion of 13, After wction 13 of bhe , principil Act, the folio* section 'shall be 
new motion 

in B,,, b r k d ,  nab :- 

Permidon to ''1?A. Whore the landlord propom to make any improvement h>or con- 
construct 
additional ~ t r ~ c t  any additional structure on, any buildmg which (or part of which) has 
atruotwe. been let to a tenant, and the tenant r e k  to allow the landlord to make 

the improvement or constmcb awh additional structure, if the Court, on an 
application mado Go it in this behaif by the landlord, is satisfied that auch 

. work mill not cause undue hardship to the tenant, the Court may permit, the 
lai~dlord to do such work, and may make such other order as it thinks fit in 
the circumstnnces of the case.". 

Amendment 14. In section 15 d the principal Act, for sub-section (2), the folIdwing shall 
I 

zig,"f"c! be substit~ited, namely:- 
of 1947. 

"(2) The bar against sub-letting, awigning or transferring premises contained 
in sub-section (1) shall be dmmed not to have had any effecb before t%e 
commencement of the Bombay Rents, Hotel and hdghg HOW R a h  
Control {Amendment) Ordinance, 1969, any area in which thb Act wa6 in ope- Born. ' 

ration before such commencement; and awrdingly, notwithstanding anything O d  
111 of contailled in any contract or in the judgment, decree or order of a Court, 1Oba. 

auy auch sub-lease, assignment or trsnafer in favour of such pemm aa have 
en&d into possession despite the bar aa sub-lemes, wignoea or traasferew, - 

and have continued iu powmion at the commencemenb of the said Ordinan~, 
shall be deemed to be valid and effectual.". 

Insortion of 15. After ~ection 16 of tho principal Act, the follo-wing sectiou shall bo in- 
new aection s e h d ,  nam01~:- 
168 in Born. 
LVJI of 1947. 

hndlord's "15A. Notwithsbnding anything contained in any law, it &all not be hg 
permiseion fill after the commencement of the Bombay Rents, Hotel and Lpdgiug Home 

~ ~ m ~ ' Y  ti Rates Control (Gujsrat Exteasion and Amendment) Act, 1963 for any tenant 
licence, t~ give premises or any pa& thereof on licance for monetary cousider8tion of 

withoub the preview permission of the landlord.". 1903. 

Amendment 16. In section f 7A of the principal Act, in sublscction (I), after the worda "t]~e 
ufaectionl7A mid scction" the words "or cxtcudcd under the proviso t o  the mid sub-aection" 
of shall be inserted. 
of 1947. 

Amrmdmcnt 17. In section 18 of the principal Act, in sub-section (a), for the words and 
of section 18 figures "first clay of September 1940" the words "specified date" ahan be snb- 
of Born: LVII 
of194,. stituted. 

Amrmdment 18. In scction 23 of thc principal Act, in sub-scction (2), for the second 
of aectirm 23 proviso, the following shJ1 be substituted, namc1y:- 
of Born. LVII 
of 1047, 

"Pro,vided Cuhher that the amount SO dcdnct ed or recovernble in - any ycar 
shall not exceed ons-fwrth of the rent payable by the  tenant for that par ,  
ex~luding therefrom onefourth of the proporhionah taxes io respect of his 
premise8 payable to a local authority for that year!'. 
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19. After rrection 23 of the principal' Aot, tho following section shall be lnaertion of 

inserted, namely :- aeotion BBA 
in Born. LVII 
of 1947. - 

I 
I 

"23A. ( I )  When a hnant desirea to get supply of electricity at hia OwnTenant I 
1910. cost from a licensee within the mmdng of the Indian Electricity Act, 19lOmtitled 

supply of 
and the owner of the premitres does not give $is consent therefor, the tenant eleotrioity at 

m y  apply to the Collector setting out tb'e scheme for such s~pply.  hia coat. I 

. . 

'1, (2) On receipt of such application the Collector may, dlcr  giving the 
landlord and the owner of the premises if he be not the landlord, opportuity 

I '  

of being heard, permit the tenant to get the supply in accordance with the 
scheme wt out in the tenant's application or in nccordunce with any modi- 

, I 
7 fied scheme. 

4. . 

(3) On auch permission being given, not~ i thdandin~  anything colltailled 
in any wntract or in sny other law for the timo being in foxce, the owner 

IX o f ,  
 hall be dwmed to have given the requisite consent under sub-section (2) 

1910. of sectiou 12 of the Indian Electricity Act, 1910 and the licensee ghall not be 
liabie to the owner for trespass -for steps taken for supply of electricity 
according to the said permission.". 

20. In sectiou 49 of the principal Act, after snb-section (2), the following ~e,a,,t 
sub-ssctions shall be inserted, namely:- of aeoti~n 49 

of Born. L V I I  
of 1947. 

"(3) The power to make rules conferred by this section is subject to the 
condition of the rules being made after previ~ua publication. 

(4) All rules made under this aeution shall bo laid for not less than 
thirty days before thc Stato Legislature as soorl as possibli! after t h y  arc 
made and shall ba subject to resciwion by the State Legislature or to such 
modifications as the State Legislature may make dt~rjtlg the semion in which 
they are 80 laid, or the session immediately following. 

(5) Any rescission or modification so made by the State Legidatu~ 
shall bo published in the Ofichl Gaze$% and shall t,heroupon take effect..". 

$,p I - . - 
21. After section 60 of the principal Act, the following section shall be inserted*~dion of 

llamely :- mtion 51 in 
1 Bom.LVlI of 

u 1947. 

- am. " 51. The Saurashtra Rent Control Act, 1961 and the Bombay Rents, Repeal of 

& Hotel and Lodging House Rnte~ Control Act, 1947 as extended to the Kutoh gzil of$5l 

oiraal. area of the State of Gujarat by the Government of Iudia, Ministry of States, srd of B O ~  
Boa. Notification No. 2155,  dated tho 19th September 1961 are hereby repealed : 

~ ~ ~ ~ ~ d % ~  LVIl 
Kntoh area 
and mving. 
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Provided that- 

( I )  such repeal aL.11 not --- 
(i) affect the previous operation of any law so repcaleri or anything 

, , duly done or, suffer.ed thereunder ; 

(ii) aflect ally right, obligation, or liability acquilvd, accrued 
or incurred under any Ia%v .so repealed ; 

(kii) affect any penalty forefeiture, or punishmefit illcurred in respect 
of any offence cummitted against ally law so rcpcaled ; or >, 

(iv) affect any invest,igition, legal proweding or remedy in respect of 
any such right, privilege, obligation, lia bilit.y, peuaIty, forofeiture -or 
puliishment as aforesaicl arid 

(2) any stlch inve~tigai~ion, legal proceeding or remedy may be corithued: 
iiis~ituted or enforced and any such penalty, forefeitwe and punisl~ment' 
may be irnposed, as if the aforesaid lam bad not been repealed : 

Provided further that, subject to the preccdirig proviso, anything dolic 
or any action taken u~ldor any euch law, including auy notification, order, 
notice or receipt issued or agreement made, shall bu deemed to have been 
done, taken, issued or made wider the correspondkg provisions of this 
Act and shall continue in force accordingly, unless and until supei.sedcJ 
by anything done or any action taken ullder this Act." 

Insertion of 22. ~ f i c r  Schcclule I of the priucipal Act, the following &hall be inselfed as 
80hadu1e IA Schedule IA, uawcly :- 
in Born. LVIl 
of 1947. 

''Sf3HEDULE IA. 

(See scct,ion 2A.) 1 

Amenthneael~ts of the Act is, its ap11liorrtiwn to the Suurashfra area of the Stute of 
1 Guj(1rui.. 

I. Ih scctioli5, for cbansc (lo), t hc following shall be substituted, namely\:- 

" (10) "stnnd~rd rent " iu rcl~bioll to ally premiscs rne:ms - 
(a)  where the standard rent is fixed by ally Court or authority sintho- 

~ised to do so by any law in force immediately hcfore the 220th Dece~uber 
1948, such rent; or 

I 

(b)  whero the standard rent is nbt SO fixed, subject to the ~~l'ovisiozls 
of section 11, 

( i )  the average rent for the month during the cale~tdar year 1941 
or during the period iu the said year ill which the plrmises were kt, plus 
an amount not exceeding ten per cent. of the rent on the 1st day of 
J?nuarg 1943, or 

(a;) where they wcw not lot on the I& day of January 1941, the' relit 

at  which they wcm last let before that [lay, pl~iv an amount not  
exceeding ten per cent. of the rent on tho 1st day of January 1943, or 



( i i )  where thy were first let after the 1st day of January 1941, tL 
rent at whioh tbey were first let, or 

(btr) in any of the mma ~poified in m t h n  11, the rent f w d  by the 
00Urb.''. ' 

1 8, &&ion 10C'ahall be omitted. 
t 

3. In mction 10D, in sub-wction ( I ) ,  the proviso ahall be omitted. 

A d m v t h  of tb Bet in its a&katicm to the K*ich area I$ the St& of 
~~. 

I 1. In &on 6, for claw (lo), the following shall be aubatituted, namely :- 

" (20) cl&andaPd rent " in relation to any p m w e  means,- 

(ti) the rent st whioh the pmmises h m  iet on the @ed Ate, or 
I 

(n) where they were not let on the qecified date, the rent at which they 
were la& let before that date, or 

(iii) where they were b t  let a h r  the specsed date, the rent at whioh 
tbey were h t  iet, or 

(iv) the rent h e d  by the Rent Controller under the Kgutch Rent Restri- 
ction Order revived by Order No. 3-3849, dated the 16th &ptembe$l947, or 

(v) in any of the c a m  specified in aection 11, the rent k e d  by the 
Court.". 

\ 2. kction 10C &aU be omitted. 

3. In aection 10D, in sub-aection ( I ) ,  the proviso shall be omitted.". 

IV--Fx';ra-71 (Mono) 

P ~ ~ N T ~ D  AT wVERNMm PIIESS. -ED& 
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Acts of the Gujarat Legislature and Ordinances promulgated 
and Regulations made by the Governor. 

The folIowing Act of thc Gujarat Lcgidature, IlavTng been assentcd to by the 
President on the 18th Jane 1965 ia hcr~b+~,published for gc~~cml  informationp 

R. V. PARANJAPE, .. 
Joint Secretary to tGovcmment, 

Legal Department. 

t 
GUJARAT ACT NO. IS OF 1965. 

(Fkt published, after having received t,he assent of the President in the "Gujarut 
G m m e n t  Gazetle" on the 18th June 1966.) 

An act further to amend the Bombay Rents, Hotel and Lodging House Rates 
Control Act, 1947. 

It is hereby enacted in the Sixteenth Year of the Republic of India as follows: - 

1. (1) This Act may be called the Bombay Rents, Hotel and Lodging House ghort title 

Rab- Control (Gujarat Amendment) Act. 1965. and 
O o m m e n ~  
men*. 

(2) It shall mme into form at once. 

Born, 
2. In sub-sation (2) of section 4 of the Bombay Rents, Hotel and Lodging AmmbBnt 

~ m f  House Rates Control Act, 1947, (hereinafter referred to as "the principal Act"). of amtion 
of Born in clause (a), after sub-clause (iv), the following sub-clause shaB be inserted, lm dmlpr: 

liameIy : - 
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"(v)  to premises constructed or purctiased out of the Public Trusts Admini- Born. 
xx1f 

stration Fund established under sectim 57 of the Bombay Public Trusts Act, of 

1950 and vesting in the Charity Comnissioner; or". 1860. 

Amendment 3. In section 5 of the principal Act,- 
of Saotion 5 
of Born. 
LvIr 0f194,, (1) in clause (9A), in sub-clause (a), a£ ter the words "State . of Gujarat", 

the words "exclddinjg the areas of the merged territories. of the £dm& State of 
Baroda" shall be inserted and shall be deemed to have been inserted with Guj. 

LVll effect on and &om the Qak on %hi& the' Bombay Rents, Hotel and Lodging of 

House Rates Control (Gujarat ~xtensiun. and Amendment) Act. 1963 came loss. 
into force; 

(2) in clause ( I I ) ,  for sub-claose (c), the following shall be substituted. 
namely : - 

"(c) (i) in relation to premises let for residence, any member of the tenant's 
family residing with the tenant at the time of, or within three months imme- 
diately p t M i g ,  the death of the tenant as liaay be decided in default of 
agreement by the Court, and 

(ii) in relation to premises let for business, trade or sforage, any member 
of the tenant's family carrying on business, trade or storage with the tenant 
ih the said promises at the time of the death of the tenant ih may continue, 
after his death; to carry on the business, trade or stotage, as the case may 
be, in the said premises and as may be decided in default or agreement by 

P the Court". 

Insertion of 4, After section 10C of the principal Act, the following new section shall be 
wtion 10-GC 
in Born, iqserted, namely :- 
LVII of 1947. 

Inoreasa in 
rent of premi- 
~ B B  nsed for 
cinema in 
8awashtra 
and Kutob 
atem and 
former 
Beroda BtnC 
bmitorim. 

"10-CC. ( I )  In the Saurashtra area and the Kutch area of the State and in 
the areas of the merged territories of the former Baroda State, in the case of 

premism let on or before the specified date and used for the purposes of a 

cinema, a landlord shall also be entitled to make an increase in the rent of 
such premises by an addition to the rent at a rate not exceeding fifty per cent 
of the standard rent. 

(2) Any increase under sub-section (I) shall not be deemed to be an increase 
for the purposes of section 7. 

Exp1afiation.-For the purposa of this section, the expression "premises" 
shall have the same meaning as is assigned to it in sub-clause (b) of clause (8) 
of s d o n  5." 

Amendment 5. h section 29 of the principal Act,:for mbdsecXisn {2), the,foHo:*p, shall 
of '@be substituted, namely : - 
:;'giiLm 

"(2) No further appeal P a l l  lie aghinbt any d&sion ln hppd under sub- 
section (I), but the High Court may, fdr the p l i w  of. satisfying Itself thht. 
any such decision ih appeal was according to law, call for tbe a'se in which , 

such -011 was taken and pn such order with respect thento as it -st 
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P A R T  IV 
Acts of the Gujarat Legislature and Ordinances proinulgatcd and Regulatiom 

made by the Governor. 

The fcllowing Act of the Gujarat Legislature, having been assented lo by the 
President on the 29th March 1969 is hereby published for general information. 

N. C. BUCH, 
Deputy Secretary to the C;ovcrnment of Gujarat, 

Legal Department. 

GUJARAT A(JT NO. 4 OF 1969. 

(First published afrar having r+.:ccived the assent of the President in the "Grdjaraf 
Ciovernnrmt Gazette" on the 30th March 1969.) 

An Act furiher to amend the Bombay Rents, Hotel and Lodging House 
Rates Control Act, 1947. 

It is hereby enacted in the Twentieth Year of the Republic of India as follows: - 

1. This Act may be called the Bombay Rents, Hotel and Lodging House R a t e s s h ~  t&. 

Control (Gujarat Amendment) Act, 1969. 

2. In section 3 of the Bombay Rents, Hotel and Lodging House Rates ControlAm*&mtnt 
of mutton 

Bmo. Act. 1947, in sub-section (2), for the figures "1969" the figures "1974" shall be 
,f h, LVil, 

af substituted. L V ~ I  of 
IW7. 1947. 

24 
TV-Extm tl ((Lino) 

FWHfEID AT THE GOVERNMEW C E W  PRESS, AHMEDABAD. 
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PART Vl 
Acts of Parliament and Ordinances promdgated by the .President. 

GOVERNMENT OF GUJARA'T 

Sachivalaya. Gandhinagar, 31st March, 1974. 

. No. 6403 IN.-- -The followin_g Presidcnt's Acts assented on tbc 30111 March, 
1974, are published for generrh information. 

m E  BOhlBAY RENTS, HOTEI, AND LODGING HOUSE RA'SES CONTROL 

(GUJARAT AMENDMENT) ACT, 1974. 

[ Act No. 5 of 1974 1 

Enacted by the President in the Twenty-fifth Year of the RepubIic of India. 

AN ACT 

frlrtlr,y to fl jrl~t~d tltc Romhrry Rents, Hotel and Lodgittx Ho~rse Rntps C'ontrol 

Act, 1947, crs in force in the Strite of Griicrmr. 

11 of ~n exercise of the powers conferred by section 3 of the Gujarat State Legis- 
lm4* lature 'pelegation of Powers) Act, 1974. the Preside~lt is pleased to enact as 

fo11ows :- 
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Amstldm~n* 1. This Act may be called the Bombay Rents, Hotel and Ldging House Short 
of wction 3. 

Rates Control (Gujarat Amendment) Act, 1974. title. 

2. In section 3 of the Bombay Rents. Hotel and Lodging House Rates Born. 

Control Act, 1947, as in form in thc State of Gujarat, in sub-section (2). for t h e 2  
words, figures and letters "the 31st day of March. 1974", the words, figurcs and 1,VII 

letters "31st day of March, 1976" shall be substituted. 
e f 
1947. 

V. V. GIRI 
President. 

K. K. SUNDARAM, 
Secy. to the Govt. of India. 



REASONS FOR THE ENACTMENT 

Thc Bombay Rents, Horel and Lodging House Rates Control Act, 1947 (as 

in force the State of Gujarat) ittter R ~ ~ C I ,  prohibits landlords from increasing the 
rents above the maximum permitted under the Act, confers security of tenure on 

the tenanls and permits landlords to recover possession o~l ly  on certain specified 
grounds. This Act will be in forcc ollly ripto tile 31st of March, 1974. As the 

problem of housing in the State of Gujarat uo~~!inues to be acute, i t  is ccrlsidcred 

necessary to extend the duration of the Act for a further period of two years, 
i. e., upto the 31st of March, 1976. The present measure is being enacted to 

give effect to the said proposal. 

2. In view of the urgency of the matter, it is not practicable to consult the 
Cor~sultative Committee of Parliament on Gujarat Legislation. The measure is 
accordingly being enacted without reference to the Consultative Cornnii t tee. 

N. K. MUKARJI. 
Secretary to the Government of India, 

Ministry of Home Avairs. 
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PART IV 
Acfs of the Gujarat Legislature and Ordinances promulgated and 

Regulntions made by the Governor. 

The follon-it~g Act of the Gujarat Legislature liaving been assented t o  hy tbrx 
Prrr;irl~nt 011 ilre 29th JXarch 1976 is hcrcby ~~ublished for general i i~ for~na t i r )~~ .  

9. L. TALA'I'I, 
Secret nry to the Government of Gujar~t, ,  

Legal Department. 

GUJARAT ACT NO. 16 OF 1976. 

(First pliblished, after having received the assent of the President, in the "Guju- 
mt Gol:en>,ne~it Gazette" on thc 31st Nnrull 1976). 

An Act fur t l l~r  to aine1111 the Bombay Rents, llotcl and  Lodgillg House Ratcs 
Control Act, 1947. 

It is hercby enacted in the Twenty-serenU~ Year of the Republic of Indin as 
follo\r.s :- 

I. This Act, may be caller1 the Bombay Rents, Hotel and Lo(Iging House Short title. 

Rates Control (Gujarnt Amendment) h t ,  1976. 

 om. 2. Jn sectiol~ 3 of the BolnL~y Rent&, Hotel and Lodging lIol~sc Rti tcs Poll- of Amendment seotion 3 
Lvu trol Act, 1945, in sub-sectiotl (2), for llic words, figures ant1 letters "the 31sl day B ~ ~ .  L P I ~  of 
~917,  of Jlarch 1976" the woitls, figures n ~ ~ d  letters "the 31st day of March 1981" of 1947, 

shall he substituted. 
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PART IV 
A m  of tLt Gmmt Legislature and Ordlamce promulpated & 

ReguhLioas made by tbc Govemur. 

'She following Act of the Gujarat Legislature having been assented to by the 
President on the 30th March, 1981 is hereby published for general information. 

J .  P. VAS.%VAIIA: 

Joint Secretary to the Govcrn!~~ent of Iiujarat. 

Legal Department. 

GUJARAT ACT NO. 15 OF 1981. 

(First published, after having received the assent of the President in the "Ciujarst , 

Government Gazette" on the 30th March, 1981.). 

An Act further to amend the Bombay Rents, Hotel and Lodging House Rates 
Control Act, 1947. 

It is hereby enacted in the Thirty-second Year of the Republic of India as 
fallows : - 

1, Tbls Act may be d l 4  the Bombay Renrs, Hotel and Lodging House ehort 

Rates Control (Gujarat Amendment) Act, 198 I .  
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-t 2. In the Bombay Rtnts, Hotel &d LMghg House Rates Control Ad, 1947,  om. 
of 
motion 8 

LVLI 1 in &on 3, in s u b d o n  (), for the words, figures and fettws "the 31sl day ,f 
of Born, of March, 1981" the wO&, figm and .letters "the 3 1st day of March 199 1" >#dl. 

LVIL 1 ~ 4 ~ .  of sball be substituted, 
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PART IV 
Acts of the Gnjarat Legislature and Ordinances promulgated and 

Regulations made by the Governor. 

TIM foltowing Act of the Gujarat Legislature having been assentcd to by tile 

President on the 26th April 1985 is hereby published for gene rill jnfurmatiotl. 

P. M. CHAUHAN 
Secretary to the Government of Guj;lrat, 

Legal Department. 

GUJARAT ACT NO. 7 OF 1985. 

(First published, after having received ~hr: nssent o f  l l ~ c  Prt.sindent in Ihc 

"Gujarat Gbvernmemt Gazette" on the 271h April 1985.) 

An Act further to amend the Bomhy Rents, Hotel and F.orlging Housc Ratcs 

Control Act, 1947. 

It js lle,reby cnactcd in tllc Thirty-sixtl~ Year of  t h ~  Rop~lblic of Jndin 
ns follows :-- 

I. (1) This Act tnay he called the Bombay Itc~lts, XIotel nnd J,orlgillg fihort 

House Rates Control (GujaraQ Amcndmcnt) let, 1985. title 
auld 

(2) It come int,o force at  oncc. 

of 2. 111 the Bombay Rents, Hotel and Lodging 1Io1iee Rat&? Coi~trol Act. 194 I 
1947. 

(\lereiunfter refmod t o  as "thc pri ucil)rtl ;\c+''). ill ,.rwt.ion 1 ?. ;I! , . suh -~ r r t  i~ (3, of ~ c o t ~ o ~ l  1.' 

j , ( )  f the o r  I I i t  o I t I -  LVIl U ~ b ~ r l .  of' 
coatilmes" m~r l  cndillg \\'ith tlko wnrds "; t l -o  !);I!$ -:co.i-: a l f  1 l i t :  : ; t ~ i ! -  : .: 1947. 

dircctcd by tlkc Court" the f~llowi~ig shilll I,(: ~i l )s t i t~ i i t : r l ,  I ~ : I H I P ~ ~  : 
17--1 

~vbQka-17-1 
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h r t i o n  
of new 
mtlon l3AA 
in Bam. 
JIYIE of 
1 g 47. 

Right of 
mambera of 
a d  fama 
o f  Union and 
their widown 
nnd heirs to 
mwver pow 
eseion of  
p m m h  re- 

&y "' 
ownpation. 

"and thorea€hr,- 

( )  continua to pay or tender in Court such rent andpcrmittdincraases 
till the suit is finally decided; and 

(ii) p.~ys costs of tho suit 

as directed by the Court.". 

3. In the prinoipal Aot, after sation 13, the fallowing seotion shall be 
insertcd, namely :- 

"13AA. (2)  Notwithstaading stything to the contrary contained in this 
Act or in any contract,- 

(n)  a specified landlord shall be entibled to recover frolu his tenant the 
possessioll of any premises omr~atl by him or by any member of his family, 
on the grou~lri that such premises are b&& required by him for occn- 
pation by himself or by any memher of his farnily and on receipt of an 
application made by the specified landlord for the purpose of recovery of 
possession of the premises, the c-lmpetent authority shall make nn order 
of cviction on that ground if the specified landlord produces s ccrtificrstc 
granted by thc authorisccl officer to the effect that ,- 

(i) he is a member of the arrlied forces of the Union, or that he was 
such a irielnber aild has retired as such, and 

(ii) hc does not possess any othor prernisw, suitaMc for residence in 
thc local nrca where the prcmisw aro situated; 

(b)  a sncccssor-in-iatc who becomes tho landlord of the pre.iscs 
omtlcd by sncll nlenll~cr of the armed forces of thr, Union, as a resllIG of 
dmtli of such lnctnber while in service or within fivo years of his retire- 
~ncnt, shdl bo cutitled to recover paascssion of such ptc~uisos on hhe ground 
that tlic premises are but&& raquired for occupation by tho sncccssor-iu 
-interest himsclr or I)y any member of tht? family of tllc deceaaerl 1ne;mter 
and on recciph of an applicatiolk nladc 1)y t l m  smcessor-ill-interest for tlir! 
pwpose of rccovery of possession of the premiees, the colnpctent authority 
shall itlake at1 order of eviction on that ground if the successor-in-iuterest pro- 
duces a mrtiiicata granted by the authorised officer to the effect that,- 

( i )  the successor-in-interest is a widow or any other member of the 
fimily of the deceased member of the armed forces of the Union; and 

(6) suoh successor-in-interest, does not possess any other premises 
suitable for residence in tho local area where such pre~nises are situated. 

(2) iily ccrtificnl;e, grnnted u ~ ~ d c r  clausc (a)  or clsusc (b)  of sub-sectioq 
( 1 )  shall bc conclusivr? evidence of the facts stated therein. 



(3) (a) No order for eviotion shall be made under this section if the cumpe- 
tont authority is satisfied that, having regard to all the circum- 
stances of the case including the question whether other reaso~~able 
accommodation is availble for the specified landlord or, as the 
case may bo, the succ~.4sor-in-iatcrest or the tenant, greater hardship 
mould be cnused by making the order than by refusing t o  make it. 

(b) -1Vhore t b  competent authority is satisfied that no hardship mould 
be caused either to thc tenant or t o  the specified IallQord or, ns 
the case may be, the successor-in-interest by making the ordcr in 
respect of a part of the premises, $he competent authority shall 
make tho order iu respect of such part only. 

E;3:pladiotb,-For the purpose of this seetion,- 

( I )  "authorised officcr", in relation to a member of the armed forces of 
the Union, means his commanding officer or heat1 of service incl~~ciing- 

(i) in the case of an officcr retired from Army, the Area Commander, 

(ii) in the case of an officer rctircd from the Navy, thc Flag Officcr 
Go~nmallding-in-Ghief, Nmval Coml>iantl, and 

(iii) in the case of an officer retired from the Air forcc, the Station 
Commander; 

(2) "compcten~ authority" maana the authority appointed uridor scctiol~ 
31A; 

(3) "mamber of the family" in relati011 to a member of the armed forces 
of tho U h u ,  meam anyof the following members of his family who is ordinarily 
reaiding with him and who i s  dependenk on him and where such member haa 
retiredor died, any member of his family who is so resident or dependcut at 
the time of his retirement, or ns  the caw may be, death, namely :- 

SpoUBe, father, mother, mn, daughter, grandson, grand-daughter, son's 
wife, grandson's wife, widow of a predemased son or grand-sou; 

(4) "specilled landlord" Incans a person w)lo k a molnber of the armed 
forcca of the Union or who wag such member and has duly retired prema- 
turely or otherdo and who or a member of whose family owns any premises; 

(6;) "sue :cumr-in-interest" in relation to a deceas~d member of the armed 
force8 of the Union mas,- 

(11 if the deceased member has a spow living at the t h e  of his death, 
such ayousa, and 

(iQ in any other cam, any other member of bia family.". 
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I ~ w r  t ion 
r ) f  new 
~ 0 t . i o 1 1  3 11\ 
in 1301n. 
LVII of 
1947. 

Sp"ial prcm 
rlurz for 
ctia~>:)sal of 
~:rtain 
nppliatti~:~is- 

4, Ttl the prLloipa1 Act, ill Part 11, xficr sect.ion 31, the following section 
shall l ~ e  inserted, namely :- 

"31A. (I) The State Govexuuent may, by ~~otificatiou ill tho O j f W  
B u ~ e .  fippojilt as many persons as it thinks fit as competent authorities far 
t,hc purpoxc of excrcisi~ig the powers conferred, and performing the duties 
imposed 0x1 the competcrlt authority under this aection aud shall d e h e  the 
local liluits within which any compctcnt authority so appointed shall cxeroke 
~ n c h  powvers and perform such duties. 

(2) A pnrsori shall not hc qualified for appointment as a competent authority 
unless he hnd held a judicial office for at least five years or has been pra- 
ctisiug as an advocatc or pleader for at least seven years. 

(31 Not~~itllstanding nnpt.hiiig to the co~ltrary carltaiued in this Act, an 
npp1icnt;ion f i ~ r  evictin11 on t ho  gtonud specified i11 section 13AA tlfinll Im made 
to the compctenh authority wliieh shsll deal with the application in accor- 
dznec wit-h thc proccdllrc laid down in this s e ~ t '  * ion. 

(4)  Tfic colnpctcnt iaut.hority shall issue summons, in relation to every 
nl~plicat,io!l refcrrcd to i11 sub-scotion (3), in the form specified in Schedule 
IV. 

(5)  (a) Tllc cornpctcl~t authority dlall, iu addition to, and simulta~eously 
wit.h, the issue of sumuoxls for service on the teuant, also direct the summons 
to be served Ly registered post (~ckaomledgcment duc), addressed to thc tern- 
nt or his agent ernpo~vcrod Go accept khe scrvice ab tho where the teuant 
or his agentc nctnally and voluntarily res id~s  or carries on busi~lesa or pcraonally 
rvorkv for gain and may, if thc circumstasccs of the case so requirc, also direct 
t.hc publicetio~~ of t,ha summons in e newspaper circulating in the locality 
ill ~vhioh the tenant is last know11 t n  have rcsidcd or carried on business or 
pr~raot~ally worl<crl for gain. 

(bj 7Vllc11 an nclino~~letlgemcr~t purporting to nave bccu aigned by the tenant 
or his figcnt is received By the cornpetcut authority or tho registered article 
contniuing t,he summons i4 receiveti back nith an endorsemenk, purporting 
t o  have been ~nade by 17. postal cmloyee to the effect that tho tenant or hb 
:~fim"tllarl refllscd to take delivery of trhe registt:rccd article, tho competent 
a l~ t l~or i ty  1 1 1 % ~  ~ C C ~ R T C  lrhat t'he1.c has becu a valid sorvice of summons. 

(6) Thc teunnt, on whom t h e  smmans is duly served (whether in tho 
o r d i ~ i a r ~  way or by regisfercd post) in t-hc form specified ia - Sdedule TV shall 
riot crn~tcst the pmycr for eviction from the premises unlcas he files nn 
:t {firlavit stnti~ig t,lir, grou~~cls on which he seek8 to contest the application for 
rvicbio~i and 01)taifls I C ~ V C  from thr, competcnt authority as horcinafier 
plovidt:d n~l r l  i i t  rlcfault of his appearmce in pkuxuancc of the ~ u m m o ~ s  or 
hi.; obtaining such leave the statcmt~nt made by the landlord in the application 
fur eviction shall bc rlce~ncd to he admitted by the tenant sud the appBcant 
shall br: crititIcd to  an order for evir:tjon on the ground aforesaid. 
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(7) The cornpetant authority ahall give t o  the tenaut Icnve to contest the 
application if tlie affidavit fled by the bnarlt discloses such facts as \\~ould 
disentitle the landlord from obtniuiug an ordcr for khfi recovcry of possc~sinn 
of the premises on thezground ~pecified in section 13AA. 

(8) Whcre leave is granted to the tenant to contest the application, tho 
competent authority shall conlmcnce the hearing of the application as cnrly 
as practioable. 

(9) Thc competent authority shall, while holding an inquiry in a pro- 
cccdii~g t o  which this scction applim, follow the practice and p~occduw of & 

Court of Small Causes, including the recording of evidence. 

(a) No appeal shall lie agaitlst an ordcr for the recovery of possessioll 
of any prcmises ~nttdc by the competent authority iil accorda~lce with thr! 
procerlure specified in this section : 

Provided that Ghc High Court inay, for the ptIrposc of satisfying itself that 
an order made in any case by the competent ntithority undcr thia scctioll is 
according ho law, cnl for the record of that case and pms sue11 order in 
respect thereto as it thinks fit. 

(11) Where no application has been made t o  the  High Court for re,visioil, 
v of the cornyetent allthority may exercise the powers of rericv- in accordiuice 
'908. mith thc provisions of Ortler XT,VII of thc First Scheciule to t h e  Code c ~ f  Civil 

Procedure, 1908. 

(12) If any person refitscs or fails to comply mith the order of thc avic- 
tion witlin thirty clays of the dute on which it hns beco~i~o final, the com- 
petent authority or ally other officer duly authorised by sue11 eompete~~t  
auuthority iu this behalf, may evict that pcrson fro111 a~irl take ~?ossession of, 
the premises ad deliver the same to the lntldlord and for tliat pttrposc, usc 
sudl force RS may be necessary. 

(13) In respect of an application for eviction on the gmund specified in 
scction 1 3 8 8  made t o  the  competent authority the provisio~ls of sectioil 17 
shall apply as if for sub-~cctions (I) and (2) the follorviiig sub-sections liarl 
heen wibstituted, na-mely :- 

" ( I )  Where an order for eviction has been made by the cor~~~)c!e~iL 
authority under section 13AA and the premises are not occ~ipied or the 
premises are re-let within one year from tlie date the specified lat~illord 
or the successor-in-interest recovers possession, t o  any person other t ha i~  
the original tc~ant ,  thc competent authority inny on thc a~)plicntioii of 
the original tenant made within-13 months of such date ordcr the speeificrl 
landlnrtl or the snccessor-in-intcreut t o  place the original tenant in occupa- 
tion of the premises on the original terms and conditions, and an snch 
order being ~nnde the  specified le~~dlord or the  successor-in-interest om ally 
pcrson who may be in occupation of the premises shall give vncant posse- 
ssion to the original tolant. 
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(2) Ally specified landlorti or thc socccusor-ill-iuterest who recovers 
possesuio~l uudcr section 13Ad and keeps the premises nnocctipied and anp 
specified 1:trldlord or sncces.por-in-interest or other person ill occ~lpation of 
the prcmiscs who fails Lo comply with the nrrler of the co~npctc~\t ;  nutliority 
~mdcr sub-section (1) shrill, on convictio~~, be pnnishablc with inlpriannn~e~~t 
for a tcrtn rvhich may extcrlt to threc months or rvith fine or with hoth.". 

(14) Save as otherwise provided in this section, the procedure for the 
disposal of an alq~lication for eviction on tllu ground specificrl in section 13AA 
sball be the sninc as the procedure laid down for the disposal of app1icrai;ion 
by the Court.". 

Imxiion 5. In the principal Act, aftcr ScllcrlnIe IIT, the following Sd~edulc shall he 
of ILBW inserted, lla~l~ely :- - 
Schedule to 
Born. LVII 
of 1947. 

(Name, description and place of rt!sidencc of tllc tenant) 

Wheret~s 8hi. . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . . .has filed a11 
application (a copy of which is annexed) 101. your eviction froin (hcrc insert 
the pitrticulnrs of the pre~niscs) on thc groilild specified in section 13AA; 

You arc bereby smnmoncd to appear before the Coinpetent Authority 
within fifteen days of t l ~ c  service hereof and t o  obtain the leave of the 
competent authority to contest the applica.tion for eviction on tlic ground 
aforesaicl; in default whereof, the applicant will be entitlcd at any tiine after 
thc expiry of the said period of frfteen days to  obtain an clrrL:i. Sor your cvictioli 
from the said pre~llises. 

Leavo to  appear and contest the applicstioll tilay Le ol~tt~i!icd on an appli- 
cation to the comeptenh authority sul)portecl by an affidavit as is referred 
to in sub-section (6)  of section 31A. 

Given under m y  hand and seal. 

This day of 19 . 

Competent Authority." 
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Goj. Od. 6. ( I )  The Bombay Renta, Hohl and Lodging Home R a h  Control (Gujwrat Rspeal 

lo of Amendment) Ordinance, 1984 is hmby repealed, and 

1984. 
B R V ~ & B .  

(2) Notwithdandiug such repeal anpthing done or, any action taken under 
the p~ncipal Act aa amended by the said Ordinance shall bo deemed t o  have 
been done or taken under the principal Act as amended by this Act. 

PKlNrED AT 'FHE C r V E R W E N r  C E W  PRESS, OANDHIWOAR. 
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, ,

The following Act of the Gujarat Legi~lature having been' assent~d ~ by the

President on the 26th March, 1991 is hereby published forO,general info1'D18;tton.

, R. M. MEHTA, -.
Secretary to the Government of Gujarat;

-- ~gar I;>epartment.
./

GUJARAT Act' NO.6 OF 1991.

(First published. after having receivedthe assent.of the President-in the "Gujmat,

C10venynentGazette" on the 27th March, 1991)'

AN ACT

10/ further to amend the Bombay Rents, Hotel ~and Lodging House Rates Control
Act. 1947.

f

It is hereby enacted in theForty~second Year of the Republic of India as
follows :-

1. T\rls Act may be called the Bombay Rents. Hotel and LOdging House Short
~ Ratt& Control (Gujarat Amendment) Act, 1991. tit1e.
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P A R T  - IV 
Acts of the Gujarat i~gislature and Ordinances promulgated 

and Regulations made by the Governor. 

'I'he following Act of the Ciujarat L,cgislature, having beer) assented 

t o  by the President on the 4th September, 2001 is hereby published for 

general information. 

'v: M. KOTHARE;, 
Secretary to the Governnlent of Gujarat. 

Legislative and Parliamentary Wairs Departrr~ent. 

GUJARAT ACT N0.26 OF 2001. 

(First published, after having received the assent of the President in the 

" Ciujmuf C;o\wrtmenf {Gazette ", on the 5th September, 200 1). 

AN ALT 

firrther to a n d  the Bombay W'I, Hotel and L d p g  Hrxlse Rates Corn1 A a  1 947 

lt is hereby enacted in the Fifky-second Year of the Republic 
of India as follows:- 

1. ( I )  This Act may be called the Bombay Rents, Hotel short title 

and Lodging House !Rates Control (Gujarat Amendment) Act, and 

2001.. 
commence- 
ment 

(2) It shall be deemed to have come into force on the 
301h March, 200 1 . 

IV-Ex. 33-1 77- r 



Amendment 
of section 3 
of Born. 
LVII of 
1947. 

lasertion of 

new swtloa 
11B in 
Born. 1,VJI 
of 1947. 

Right of 
tenants in 
new 
buiIding 
when 
premises 
damaged or 
destroyed 

due to 

natural 
calamity. 

Amendment 
of section 
12 of 
Born.LWI 
of 1947. 

GUJARAT GOVEWWENT GAZE'l"fE, EX., 5-9-200 1 
[PART IV 

2. ln the Bombay Rents, Hotel end Lodging House Rates Born. LVII 

Control Act, 1947 (hereinafter referred to as "the principal 1947* 

Act"), in section 3, in sub-section (2), for the words, f gures 
and letters "the 31st day of March, 20011', the words, figures 
and letters "the 31st day of March, 201 1" shall be substituted. 

3. In the principal Act, after section 1 IA, the following 
new s d o n  shall be inserted, namely:- 

"11B. Notwithstanding anytlmg contained in this Act, 

where by reason of earthquake or any other natural calamity, 

any material part of the premises is wholly destroyed or 
rendered substantially and permanently unfit for the purpose 
for which it was let,- 

(a) the landlord shall erect new building at the 
original site, subject to the provisions of any rules, 
bye-laws or regulations, made by a local authority, not 
later than twelve months from the date on which material 

part of premises of the building is wholly destroyed or 
rendered substantially and permanently unfit. 

Provided that: the State Govement Inay for sufficient 

reasons extend the said period of twelve months to such 
further period not exceeding twelve months tts it dunks fit. 

(b) the tenant shall have the right to occupy a 

tenement in the new building erected at the original 
site by the landlord, and 

the provisions of sections 17B and 1 7C shall, so far as 
may be, apply.". 

4. In the principal Act, in section 12, after sub-section 
(Id), the following sub-section shall be inserted, namely :-- 

"{ I B) Notwithstanding anything contained in this 
Acgwhere by reason of earthquake or any other n d  calamity, 
any material part of premises is wholly destroyed or rendered 

substantially and permanently unfit for the purpose for which 
it was 1% the landlord shall not be entitled to-- 

(a) standard rent and permitted increases due for the 
premises, 

(b) recover possession of such premises merely on the 

ground of non paymefit of standard rent and permitted 
increases due, 

during thc pel i od in v:hi& swh pr :mi ses rmnaulzd so destroyed 
or - & I G ~ . ' ~ .  



PART IV] Jd P. %.AT GOVERNMEK-T GAZETTE, EX.. 5-9-200 1 33-3 

5.  Ln the principal Act, in section 17D,- Amendment 
of section 
171) of 

(1) sub-section (l) shdl be renumbered as clause (a/ of 
that sub-section and in clause (a) as so renumbered,- of 1947. 

(i) ~ 3 e r  the words, figure and letter " of section 
IIA", the words, brackets, figure and letters " or as 

the case may be, in clause (uj of section 1 I B" shall be 
inserted; 

(ii) for the wards "exist or not", the wards, figure 
and letter "or section 1 I B exist or not" shall be 
substituted; 

(2) after clause ( a )  as so renumbered, the following 
clause shall be inserted, namely :-- 

" (b) The terms and conditions fcr providing 
accommodation to tenants aAer erection of new building 
shall be such as may be prescribed. " 

6.  in the principal Act, jil section 49, in sub-section (2). 
of scction 49 

after clause (oat), the follolving clause shall be inserted, 
Uom,L,YI1 

namely: - of 1947. 

" (utaai) the terms and conditions for providing 

accommodation to tenants under clause (b)  of sub-section 

(1)  of section 17D.". 

7. (1). The Bombay Rents, Hotel and 1,odging House Rcpcal and 

Guj., Ord. 1 Rates Control (Gujarat Amendment) Orchance, 200 1 is hereby ~ a ~ ~ " g s .  

of 2001. repealed. 

(2) Notwithstanding such repeal, anything done or any 
action taka1 under the principal Act as amended by the said 
Ordinance, shall Le deemed to have been done or taken under 
the principal Act as amended by this Act. 

GOVERNMENT CENTRAL PRESS, G ANDHINAGAR. 
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PART - XV 
Acts of the ~ i j a r a t  hgislature and Ordinances pmrnulgated 

and Regulations made by the Governor. 

The following Act, of the Gujacat Legislature, having been assented 

to  by the President on the 16th October, 2001 is hereby published for 
general information. 

- V. M. KOTHARE, 
Secretary to  the Government of Gujarat, 

Le-gislative and Parliamentary Affairs Department. 

Gujarat Act No.27 of 2001. 

(First published, &er having received the assent of the President in the " Gujm Govment  Gazette", 

on the 30th October, 2001). 

AN ACT 

further to amend the Bombay Rents, Hotel and Lodging 
House Rates Control Act, 1947. 

It is hereby enacted in the Fifty-second Year of the Republic of 

Jndia as follows :- 

1. This Act may be called the Bombay Rents, Hotel and Lodging Short title. 

House Rates Control (Gajarat Second Amendment) Act, 2001 . 

2. In the Bombay Rents, Hotel and Lodging House Rates Control Amend- 

Bo~.LVLI  Act, 1947, in section 4, after sub-section ( I ) ,  the following ment of 
of 1947. sub-section shall be inserted, namely:- section 4 or 

Born. LVH 
"(1A) This Act shall not apply to - of 1947.' 
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(a) any premises constructed on or DAer the commencement kj. 2, 

of the Bombay Rents, Hotel and Lodging House Rates Control 
of 

(Gujarat Second Amendment) Act, 2001 (hereinafter referred 2001. 
to as "the amending Act"); . 

(b) any existing premises which is self-occupied by the owner 
or vacant on or after the commencement of the amending Act, 
and is let after such commencement; 

for a period of ten years from the date of the commencement of the 
amending Act. 

Explana~on.-For the purposes of this section, "existing 
premises" means any premises which exists on the date of the 
commencement of the amendibg Act. 

4 
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